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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH: NEW DELHI

M.A. No. 64/2024

In

O.A. No. 581/2023

TRIBUNAL ON ITS MOTION

STATUS REPORT BY WAY OF AN AFFIDAVIT

ON BEHALF OF THE RESPONDENT MUNICIPAL

CORPORATION OF DELHI (MCD) PURSUNAT

TO ORDER DATED 29/11/2024.

AFFIDAVIT OF SHADAB ALAM S/0 LATE SH.

MOHD. NAIEEM AEI AGED ABOUT 37 YEARS,

EXECUTIVE ENGINEER, MAINTENANCE

DIVISION-IV, SOUTH ZONE, MUNICIPAL
CORPORATION OF DELHI, NEW DEEHL-

1, the deponent above named, do hereby solemnly affirm

as state as follows:

1. That I am presently posted as Executive Engineer,

Maintenance Division-lV, South Zone,

New Delhi and am conversant with the facts of the

case, as such am competent to depose the instant

affidavit, on the basis of the official record

maintained and made available, on behall of

Respondent MCD.

2. That the instant status report / affidavit is being

filed pursuant to order dated 29/11/2024 of this

Flon'ble National Green Tribunal.

3. That as regards the alleged Aya Nagar Pond on

referring to the record maintained and available

with the department, it has been noticed that said

Pond is situated in Gram Sabha land under Khasra

No. 1704, .lohad (16-02) is with DDA and was

MCD,
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transferred to South Delhi Munieipal Corporation

(now MCD) in 2018 to the Hortieulture

Department for the period of 05 years for the

development of parks on temporary basis. The

copy of the handing over letter dated 19/02/2018 in

this regard is annexed herewith as Annexure -A.

4. That it has been informed by the Horticulture

Department of Respondent - MCD that the area ot

the Pond has never been handed over to

Respondent - MCD and the same is still with

DDA. Moreover, in the above annexed handing

over letter dated 19/02/2018 at point No. 3, it is

clearly mentioned that “Department of

Horticulture, SDMC will use the land only for the

purpose of development of park”, hence, it is the

responsibility of DDA for cleaning of Pond situated

in Rhasra No. 1704, so that Pond should remain in

its pristine condition. However, the Maintenance

Division -IV of Respondent - MCD alongwith

DDA have also engaged the labor and cleaned the

alleged Pond and the presently the same is free

from garbage, fhe photographs showing the

current status of the alleged Aya Nagar Pond are

annexed herewith as Annexure -B (Colly) for kind

perusal of this Hon’ble Tribunal.

5. That moreover, Horticulture Department of

answering Respondent - MCD has also informed

that it has developed the park at the alleged site in

terms of the aforementioned handing over letter

and also cleared the same from garbage / C & D
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Waste dumps. The copy of the report is also

annexed herewith as Annexure -C.

6. I hat moreover, it is also relevant to point out here

that concerning the issue as raised in the instant

OA, a meeting has also been coordinated by DPCC

13/03/2025, wherein, the aforesaid status /

action as taken by the Maintenance Division -IV

and Horticulture Department of South Zone of

Respondent - MCD has also been apprised with

requisite reports. The copy of the minutes of

meeting dated 13/03/2025 in this regard is also

annexed herewith as Annexure -D.

7. That besides above, it is also relevant to state here

that with the completions of the improvement and

restoration work in respect ot the said Johad / Pond

DDA has already has been requested to take over

the instant .lohad / Pond for further maintenance

on

and also get the cleaning work started as soon as

letter bearing No. EE(M)-possible vide

1V/SZ/2024-25/D-78 dated 27/05/2024, reminder

letter bearing No. EE(M)-IV/SZ/2024-25/D-l 10

dated 20/06/2024 and reminder letter bearing No.

EE(M)-lV/SZ/2024-25/D-406 dated 26/11/2024.

However, till date no response has been received

from DDA in this regard. Copy of the letters /

reminders as sent in this regard are annexed

herewith as Annexure-E (Colly),
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-0® Verified at Delhi on this day of Mareh - 2024, that
the contents of the above affidavit are true and correct to

my knowledge derived from the official records
maintained by the MCD and I believe the same to be true

and correct.
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GOVERNMENT OF NOT OF DELHI

OFFICE OF THE BLOCK DEVELOPMENT OFFICER (SOUTH)

DISRICT MAGISTRATE (SOUTH) OFFICE M.B. ROAD, SAKET,
NEW DELHI-110068

F. No. BDO (South)/2017 ] Dated: v\

^■030-'
To,

The Deputy Director (Horticulture)
South Delhi Municiopal Corporation,
South Zeon, Green Park, New Delhi .

Sub: Handing over the Gram Sabha Land to the Horticulture Departmentof
South Delhi Municipal Corporation for Development of Park

Temporary basis.

3

on

Sir

This is with reference to your office letter No. Dy. Dir./Hort./SDMC/17-

18./1296 dated 07.08.2017 on the subject cited above. In this regard, it is to

inform you that the Divisional Commissioner, Govt, of NCT of /Delhi is pleased to

accord the approval for grant of NOC for temporary use of vacant land of Gaon

Sabha for development of park in village Aya Nagar in Khasra No. 1704 Johad (16-

02).

Accordingly, the above said land is hereby handed over to Horticulture

rtment of South Delhi Municipal Corporation for development of park subject

s Following terms and conditions: -

1. The ownership of Gaon Sabha Khasra No. 1704 Johad (16-02) land/site

shall change as park and continue to remain as Gaon Sabha land in records

and department of Horiticulture, South Delhi Muncipal Corporation will only

has the right to use.

2. It will be responsibility of department of Horiticulture SDMC to protect the

Gaon Sabha land from any type of encroachment.

3. Department of Horiticulture, SDMC will use the land only for the purpose of

development of park.

4. No permanent construction will be made on the Gaon Sabha land as given to

Horiticulture Department of SDMC to use for development of park.

5. Department of Horiculture, SDMC will bear all the expenses relating to

development, management and maintenance of the park.
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6. Gaon Sabha/Revenue Department reserves the right to reclaim the land, if

the same is required for any other important purpose by the government.

7. Any damage to the site would be rectified by the department of Horiticulture,

SDMC at the time of return of the land to Gaon Sabha.

8. Park should be developed by the SDMC within four (4) months from the date

of handing over of the Gaon Sabha Land. In exceptional circumstances, this

period cand be extended further by 02 months.

9. The Gaon Sabha Land is being allotted to SDMC Horticulture wing for a

period of 05 years, which can be extended further for another 05 year.

(DR. NIDHl SAROHE)
EDO (SOUTH)

Dated;F. No. EDO (South)/2018|5't^ S'
Copy for information to:

e DM (South), M. B. Road, Saket, New Delhi.
foy. Commissioner, SDMC, Green Park, New Delhi.

Kripa Narayan Marg, Delhi-110054.

1.

3. Dir. (P), 1

4. Dir. (Horticulture), SDMC, Dr Shyama Prasad Mukherjee Civic Centre,

Minto Road, Delhi - 1100025.

Divisional Commissioner, 5 Sham Nath Marg, Delhi-110054

St

5. PA to

6. PA to Commissioner, SDMC, Dr Shyama Prasad Mukherjee Civic Centre,

Minto Road, Delhi - 110002.

(DR. NIDHl SAROHE)
EDO (SOUTH)
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MUNICIPAL CORPORATION OF DELHI

OFFICE OF THE DEPUTY DIRECTOR (HORT.)

HORTICULTURE DEPARTMENT: SOUTH ZONE

ROOM NO. 45, 2"*^ FLOOR MCD OFFICE BUILDING ,
SRI AURBINDO MARG, GREEN PARK, NEW DELHI-110016

Email ID adhsouthzone.mcd@gmail.com

DDH/ADH/SZ/MCD/2024-25/_J IrO 6 Dated :

To,

\/''^xe^tive Engineer,
M- 4 (South Zone)/MCD

Subject Status report in compliance of order/directions of Hon’ble NGT

in MA No. 64/2024 in OA No. 581/2023 “Tribunal on its motion

regarding garbage, dumping material and raw material in

Khasra No. 1706 Village Ava Naaar. New Delhi

Sir,

In compliance with the directions of the Hon’ble National Green Tribunal

(NGT) regarding garbage, dumping material, and raw material in Khasra No.

1706, Village Aya Nagar, New Delhi, the following actions have been

undertaken:

Land Handover and Development

• Khasra No. 1706, Village Aya Nagar, New Delhi, was handed over to the

Horticulture Department, South Zone, MCD on 19.02.2018.

• The total area of the land is 3.33 acres, which includes a pond.

• Out of the total area, 0.46 acres has been designated for park

development, while 2.87 acres is allocated for the pond.

C(J\A+^ ^
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Park Development and Maintenanrp

. Upon taking over, the Horticulture Department, South Zone MCD

developed the designated park area with plantation, grassing, gazebo
installation, and an open gym.

The park is currently being maintained by the Horticulture
South Zone, MCD.

Compliance with NGT Directions

Department,

• The garbage, dumping material. and raw material present in the park
■ Department, South Zone,area have been removed by the Horticulture

MCD, in accordance with the NGT’s directions.

jyiaintenance of Pond Ama

• The pond within the park

Department, South Zone, MCD.
is maintained by the Maintenance

• A formal request has been sent to the Maintenance T

Zone, MCD, for cleaning and necessary maintenance
letter No. DDH/ADH/SZ/MCD/2024-25/2872

Department, South

of the pond, vide

dated 17.12.2024.

Current Status

• The park/land (except the pond)
maintained.

• Photographs of the site are enclosed for reference.

IS presently clean and well-

This report is submitted for your kind perusal and necessary
action.

PKI'3<»r?^Q2^
Dy. Director (Hort.)
South Zone: MCD

Deputy
South .

4 '
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\iNil ns al: hUi)://(li)a.(lclliii!()vl.nic.iii

I

a( 03.00 KM on 13 ^liircli 2025

Dated: 13-03-2025
K. No. l)rCC.'O0)tl0)(O2)/KcK-08

Snbiecl: Miniitcs ol (he ineclini>

tlie chamber of MS DOCC at l^clhi Secretariat onoas convened in

at O.^.OO PM. List of the officials from MCD and DDA who attended the meeting

is enclosed as Annexnrc-1. The issue was explained to the representatives of both MCD and

DDA and sought the Action Taken Report/Compliance report from them regarding the

rejuvenation of the pond in question at Aya Nagar. Sh. P K Banerjee

(Horticulture). MCD infonned that the park has been cleared from the garbage/C and D waste

dumps and submitted the ATR in the meeting itself. Copy of the ATR submitted by the

Annexure-2. Regarding the cleaning of the pond in

from Maintenance Wing of MCD informed that they have taken

He assured that the Action Taken Report will be submitted

A meeting

13.0.3.202.^

, Dy Director

Horticulture Wing of MCD is enclosed as

question, Sh Shadab Alam

certain measures to clear the pond.

17 March 2025. He however infomted that the land on which the pond exists

MCD for maintenance purpose only Sh. Deepak
by 02.00 PM on

belongs to DDA and was handed over to

Kumar, DDA was asked to ensure

time bound manner

send letters to Heads of MCD and DDA to identify the responsible officers/officials in their

respective departments and take suitable action against
them.

the cleaning of the pond in co-ordination with MCD in a

and submit ATR to DPCC. As far as the punitive action, it was decided to

Indiarge, CMC-11

Copy to:

(1 j Deputy

Vikas Sadan, IN A, Delhi - 110023
D,reaor land managemeni south zone - PDA (DD/LM/SZ-1) Room no Ci;5

-Room 45, 2"'‘ floor MCD office , SRI
(2) Deputy Direclor(Horliculture) South Zone

Aurbindo marg, (ireen I’ark , Delhi 1 10016

(3) Deputy Direclordiiigiiieering Division) South /.one
nraintenance division 4 sector 4 pushp vihar .Delhi

-110017

Office of executive engineer.
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Attendance Sheet

Date and Time: 13.03.2025 at 03:00 PM

Subject: Aya Nagar Issue

Designation/
Department

Mobile No. SignS.No. Name

1.

2.

MI frrcr\‘'nr) ^hac^(rrt^ 366r^S2roo

3.

%Jc2

4.

£GCH)f^7J0rA'QuMfWs
5.

^ — ^rxA/\j
6.

Pb/uM ^IT'M
koHAr^

7.

‘lfe5b?‘?'g9-02- ^

<3^
8.

S7f77^SrSxi
9.

l3)KTru.\/ Kojh? Et- C 2-
(Pp<-^)

r"V a-

10.

11.

12.

13.

I

._ J.
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^(^^VI\•/SZ/2054-2S/D. l| A€Dale:

To^
BxccxrtWe Engineer

Ocvdopmenl Aulhorily
SoniVicm Maintenance D\vis\on*5A)DA
Asian Games ViUagc Complex
ASIAD Village, New Dclhl-110049

further maintenance and
SubiNf. T«gar<S\ng UWng over the Aya Nagar Pond for

cleaning work ot pond.

BE (M)-lV/SZ/2024-25/D-78 dated ^7.05.2024
, EE (M)-W/SZ/2024-25A)-l 10 dated 20.06.2024Eef>EcUcTNo,

Ref>Eemindcr-l

leuets dated 27.05.2024 ofAya
work of . 29 082023 by tte

Sir,
continuation with our

in informed you that die
scheme had successfully

department MCD. A?

In

20.06:2024, it is again
^agai Pond under

10 serve os a 5'^“"'*', of the restprouon work, it ,o

of griil*

E^-lV)/SZiV/6

3 @o^'”^Srdtrerlor^

n *

8.

SH

Ejteculive Engineer (M.lvVss
Munlcipal^eorporatton of Delhi

,1.
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REMINDER-IIIMUNICIPAL CORPORATION OF DELHI
OFFICE OF THE EXECUTIVE ENGINEER-M-IV/S7

SEC-IV, PUSHP VIHAR, NEW DELHI 110017 ’
4 ,

No.:EE^'l)-IV/SZ/2024-25/D- ' DateOrfel 2J-
To.

Executive Engineer
Delhi Development Authority
Southern Maintenance Division-5/DDA

Asian Games Village Complex
ASIAD Village, New Delhi-U0049

Subject: Request regarding taldng over the Aya Nagar Pond for further maintenance and
cleaning work of pond.

Ref:- Letter No. EE (M)-IV/SZ/2024-25/D-78 dated 27.05.2024
Ref:- Reminder-I, EE (M)-rV/SZ/2024-25/D-110 dated 20.06.2024

Ref:- Reminder-II, EE (M)-IV/SZ/2024-25/D-406 dated 26.11.2024

Sir.

In continuation with our letters dated 27.05.2024 followed by Reminder-I dated

20.06.2024 and Reminder-II dated 26.11.2024, it is again informed you that the work of

improvement and restoration of Aya Nagar Pond under ,AMRUT-2 scheme had successfully

been completed on 29.08.2023 by thisiiffice on the request of Horticulture department MCD.

As reported, the pond is under Grain^Sabha land which is owned by DDA.

The restoration works included restoration of boundary wall & fixing of grill,

construction of shade, restoration of footpath etc. winch has significantly enhanced the

ecological balance and aesthetic appeal of the pond. The project aimed at rejuvenating the pond

sustainable water bodies that can benefit the local community and environment.

With the completion of the restoration work, it is crucial to ensure that pond should

condition. Regular maintenance and cleaning are essential to preserve its

further degradation. All the necessary documentation and support

to serve as a

remain in its pristine

structure and to prevent any

will be provided to facilitate joint inspection.
Keeping in view of above, it is again

and also get the cleaning work started as
this office for handing/taking over process.

requested to take over the Aya Nagar pond for
soon as possible. The date and

further maintenance

time may be intimated to
We look forward to your positive response.

SriADAB ALAM

Executive Engineer fM-lV)/sz
Municipal Ccrrom,"-" -r Onlh,'
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%. - OFlnri^nt^M!: CORPOIWriON OF DELHI
SEC-IV, PUSH!’ VIIIAR, NEW DELHI 1IOOI7

•25/D- 7^^5o.:EI:(MHV/S2/2024

To,

Executive Engineer
Delhi Development Authority
Southern Maintenance Dlvlsion-S
Near Soriia Vihor Metro Station
Santa Vlhar, New Delhi-110076

Subject: Request regarding taking over the Ayo Nngar Pond for further maintenance and
cleaning work.

Sir,

It is to inform you that the work of improvement and restoration of Aya Nagar Pond

under AMRUT-2 scheme had successfully been completed on 29.082023 by this ofBcc on the

request of Horticulture department MCD. As reported, the pond is under Gram Sabha land

whichis ownedby DDA. . - "T

The restoration works include^jestoraticSn of boundary wall & fixing of gpll,

construction of shade, restoration of footpath etc. which has significant^ enhanced the

ccolopcal balance and aesthetic appeal of the pond. The project aimed at rejuvenating the pond
to serve as a sustainable water bodies that can benefit the local community and environmenL

With the completion of the restoration work, it is crucial to ensure that pond should

remain in its pristine condition. Regular mmtenance and cleaning are essential to preserve its

structure and to prevent any further degradation. All the necesary documentation and support

will be provided to facilitate smooth handing/taking over process.

Keeping in view of above, it is kindly requested to take over the Aya Nagar pond for

* further maintenance and also get the cleaning work started as soon as possible. The date and

time may be intimated to this office for handing/taking over process.

We look forward to your positive response.

r

EiHM-rv)ysz

Copy to;-
1, E-in-C-n for kind information pi.
2. C.E (South) for kind information pi,
3. DC/SZ for kind information pi.
4. DM (South), M<B road Saket for kind information pi.

5 S.E-II/SZ for kind information pi.
6. DDH/SZ for further necessary wjlon.
7, J.E to pursue the matter with DDA.
s' Office copy

'' SHADAB
Executive Engineer (M-lVKsz
Municipal Corpomllon nf Delhi
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•rS^

office

SEC-IV, PUSHPvISwSSf
Reminder-i

EE ^’)‘^V/SZ/2024^25/D. \ \ o
nwnwmtii

Dar. ^ji/Z-i,
Executive Engineer

Authority
So^OT Maintenance Division-5/DDA
^tnn^f Complex
ASIAD Village. New Delhi-noOilP

and

Ret* LetterKo.
EE (M)-IV/SZtt024-25©-78 dated 27.05.2024

Sir,

In conlinualion with our letter dated 27,05^024 it i

of improvement and restoration of Aya Nagar Pond under
been completed on 29.08^023 by this office

IS again informed you that the vyork

AMRUT-2 scheme had soccessfiilly
, , the request of HoiticuhmedqiarlmaiiMCD.

Asxeported, thepond is imder Gram Sabha land ^ch-isTS^ed by DDA.

The restoration works included^^Stoiation of boundary wall & fbdna of grin
construction of shade, restoration of footpath etc. which has significantly enhanced flie
ecological balance and aesthetic appeal ofthe pond. The project aimed at rguvenatmg the pond
to serve as a sustainable water bodies that can benefit the local community and environmenL

Witii the completion of the restoration work, it is crucial to ensure efat pond d»odd
rmnain in its pristine condition. Regular maintenance and cleaning are essential to preserve its
Structure and to prevent any fiirther degradation. All the necessary documentation arrf sjgpart
will be provided to facilitate joint inspection.

Keeping in view of above, it is agmn requested to take over the Aya Nagar pond for
futtiier maintenance and also get the cleaning work started as soon as possible. The date and
time may be intimated to this office for handing/taking over process.

We look forward to your positive response.

on

EE-^ivysz
Copy iot-

1. E-ir^C-II for kind information pi.
2. C.E (South) for kind information pi.
3, DC/SZ for kind information pi.
4. DM (South), M.B road Saket for kind information pi.
5. S.E-Il/SZ for kind information pi.
6, DDH/SZ for further necessary action.
7. A.E & J,E to pursue the matter with DDA.
8. Office copy

[-1

/ BHAOAB ALAB

1.
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